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Date of Decision: 18.3.94

OA OA 783/92

(oA 487/90)

UMED SINGﬁ AND 8 COTHERS «ees APPLICANTS.
Vse

UNION OF INDIA & ORS. ees RESPONDENTS .

CORAM:

HON'BLE MR . JUSTICE D.L. PEHTA, VICE CHAIRMAN.

For the Applicants eee SHRI J.X. KAUJSHIK.

For the Respondents ese SHRI MANISH BHANDART.

PER HON'BLE MR. JUSTICE D.L. MEHTA, VICE CHAIRMAN.

Heard the learned counsel for the parties and perused
Annexure A=8. by which the Labour Department declined to refer
the matter vide letter dated 17.1.90 on the ground that similar
demands were raised by some other workmen and they had obtained
relief from the Labour Court u/s 33(C)(2) of the I.D. Act. AS
the present claim is computable in tems of money the workmen in
this case too may approach the competent labour court for relie:
I have considered this Anrexure and the observations made by
tbe Ministry and it is advisable that the applicants should move
u/s 33(C)(2), as desired by the Labour Department, at this stage
In case if they feel aggrieved thersafter they can approach

this Tribunal.

2. The OA stand disposed of accordingly, with no order
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- VICE CHAIRMAN

as to costse.



